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• "AIR CORPORATIONS 

Shri Daji (Indore): I seek to raise 
. a discussion arising out of the Ques-

tion on 9th August regarding certaia' 
matters eonnected with Air India 
InternationaL 

We have disCUSSed the same suoject 
on the 9th August also, but even then 
the discussion, according to us, did 
not result in any satisfactory clarift-
cations. Therefore, we have once agaia 
sought this opportunity to raise 8 
discussion. ' 

At the very outset I want to assure 
the House and the Minister through 
you that we have got not the slightest 
intention of sort of throwing dust on 
the public sector corporation Air 
India. In fact, it is a sector which is 
competing with foreign companies and 
corporations and is holding its own 
and doing good. We all appreciate 
that. Our intention is to purJZe the 
corporation of its defects and some of 
the bureucratic irregularities of the 
officers SO that the name of Air India 
can rise still higher in the counsels of 
the nations. So, about that there is DO 
issue, and we need not unnecessarily 
get bogged down. 

I would today, instead of living a 
speech, put certain pointed. questioru; 
to the Minister so that pomted re-
plies can come, instead of my repeat-
ing the arguments. . 
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[Shri Daji] 
The first question is: is i,t not 'a 

fact that one of the managers who is 
suspended pending an enquiry is being 
given 75 per cent. of his pay as ;;ub-
sistence allowance, whereas the nor-
mal rule is to giv'(! 50 per cent or so? 
This 75 per cent is a special discre-
tionary power vested with the direc-
tors. Why was the special discretion 
exercised in favour of that officer who 
is suspended for irregularities and in 
cOI\1lection with very serious mis-
demeanour? It is not meant to benefit 
the officers. Last time the Minister 
said he would make enquiries". I·want 
to know if that is so. 

Secondly, I would like ¥> ask some. 
other questions. It was said that one 
officer has been reprimanded. 1 sug-
gested during the Question Hour that 
the, offence of the officer.is too seriou~ 
for him to be let off merely on a re-
primand. The hon: Minister was pleas-
ed to say that the extent of punish-
ment could not be gone into because 
the Corporation has consiueToo 
everything and has come to a certain 
decision, but this is not an ordinary 
matter. -

Shri Sheo Narain (Bansi): There is 
no quorum in the House. 

Mr. Chairman: The bell is being 
rung. 

Mr. ClIairman: Now there is quo-
rum; Shri Daji may continue, 

Shri Daji: I was referring to the 
case of smuggled ammunition. True 
normally Parliament would not be 
exercised over disciplinary proceedings 
of the Corperation. But in this case, 
the manager is alleged to have smug-
gled ammunition violating many 
rules,' violating the foreign exchange 
regulations, customs rules, air safety 
rules. He smuggled ammunition which 
was discovered at the airport. Now we 
are told that there was an enquiry 
against him and he was reprimanded 
It is such a serious offence; he is such 
a senior officer; he has violated so 
many rules; he smuggled ammunitions 
endangering the safety of the plane. 
In such a case is it proper to allow a 
senior offiCer, a high officer to be let 

of merely with reprimand? It was ndt 
declared before the customs authon· 
ties by that officer. He said that it was 
a cargo which had come in by ntis-
take and that it should be retu . .T'D.ed, 
Has it been returned? We ha'l2 ou!' 
information this this is a very common 
practice adopted by some'Of the sBllior 
officials of the Air India Corporation 
to get packages in friolous names and 
then no one comes to take delivery of 
them. Sometimes' they are booked 
properly; sometimes, not. This am-
munition case was not even shown on 
the cargo list of the plane. Therefore, 
the question is whether it was return-
ed or ·not. This is an obvious case or 
smuggling. 

Thirdly, there was an official in 
Hong Kong who has defalcated to the 
tune of more than Rs, I lakh Hong 
Kong dollars. He ha:; been caught in 
other matters, We learn that he has 
been sentenced. The Minister replied 
that he is beint prosecuted, We want 
to know specifically where he is being 
prosecuted; whether he is in jail in 
Hong Kong, and apart from the guilt 
of this officer, whether there is a 
whole ne1work working behind this 
and how and whether .the foreign ex-
change smuggling has been un-
earthed .Or not. ' 

One small matter came to the notice 
of the Air India Corporation. It is a 
very significant matter of principle. 
Ail passengers were allowed to take, 
during those days, foreign exchange 
worth five pounds, The important offi-
cials entered into a practiCe of seeing 
the passport of some passengers and 
in those cases where a passenger has 
not taken his foreign exchange, and 
after the passport was given, he used 
to take and collect the foreign e%-
change, He played this trick with a 
foreigner who at the last minute re-
membered. that he has forgotten to 
iake forgeign exchange; 90 he went to 
the counter' and then it was discover-
ed that he had been issued foreign 
exchange. Then, this matter was dIs-
covered. It was accepted, and this offi-
cer has been let off merely with a 
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warning. Only one case can be detcct.-
ed and not all, but this shows how 
the entire practice of foreign exchange 
smuggling is going on. I want to 
know whether this is proper and 
whether just only one warning is suffi-
cient in the case of that officer. 

Similarly, I want to point out that 
in the case of P form, the Minister in-
formed us that seven officers have been 
held responsible, out of whom four 
are in service and three have already 
left service. Therefore, the question of 
disciplinary action against those three 
persons cannot be pursued. The reply 
of the Minister was that disciplinary 
proceedings have been taken in res-
pect of four persons. I want to know 
what are those disciplinary proceed-
ings taken; what was the punishment 
awarded whether there was any en-
quiiy or' not. I want to know the full 
facts of the case in respect' of this 
matter. 

There are various points which 
have been brought before the \louse 
again and again. Please do not mis-
understand me. If there is a criminal 
liability and even if a man resigns 
from the Corporation, he can be pur-
sued and punished. I am not talking 
of criminal lia bili ty. . There are such 
irregularities committed after which 
he manages to escape by resigning 
and then enter service in another pri-
vate firm. The PAC has been pleased 
to observe in the case of Aminchand 
Pyarelal firm that many officers of 
the Office of Iron and Steel Control-
ler, after retirement, retrenchment, 
discharge, dismissal or resignation, 
have been found to be working with 
Amlnchand Pyarelal firm to the extent 
that we in the Public Undertakings 
Committee traced one bill of Amin-
chand Pyarelal, that is. seIling of petrol 
pipes to the Oil and Natural Ga~ 
Commission at rates of Rs. 15 per ton 
lower than the rates of the Rourkela 
Steel Plant which is the only body 
manufacturing these pipes. It occurred 
to no one how a private party could 
quote a tender which was Rs. 15 ner 
ton lower than that of the public 

sector 'manufacturers of this particular 
pipe. Aminchand pyarelal was given 
the tender. What was it? They entered 
into collusion with the sales manager 
of Rourk.,la. got good pipes. declared 
as rejects, purchased them for junk,. 
and then supplied them to the 0;1 
and Natural Gas Commission. When 
an enquiry was made as to where the 
sales manager has gone, the reply 
has now come that he is a senior exe-
cutive in Aminchand pyarelal Com-
pany. 

Mr. Chairman: The han. Member 
should remember that this is just a 
haIf-hour discussion. 

Shri Daji: I shall conclude now. 
And since he has already resigned, no 
action tould be taken against him. 
There is no criminal responsibility 
fastened on him. But this was an act 
of misfeasance during his tenure of 
office as sales manager, a responsible 
post. So, we will have to evolve some 
rules as to how in the public sector 
undertakings and in Government de-
partments we will allow resignations 
or not. Particularly. I object to many 
of these resignations. Many of these 
resignations have been allowed and 
accepted after a cloud of suspicion 
and doubt had been cast upon those 
officers. At least in such cases. the 
contracts need to be amended. The 
hon. Minister is thinking that the con-
tract is such that we cannot stop him 
from resigning. But now at least, for 
future guidance, the contract of ser-
vice should be so changed that no re-
signations should be accepted, once 
ther~ is a cloud around that gentle-

. man. Otherwise. every time the man 
can escape by resigning and running 
away. 

Shrl Ranga (Chittoor): Like the 
income-tax clearance, you must have 
something here also. 

Shrl Dajl: Yes; like thl! income-to: 
clearance, it must be a gOQ<i clearance. 

Then there' is another offence on' the 
basis of a telex message. One semor 
officer went to New York. 
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.On the contrary, I would 20 to the ex-
tent of saying that when such cases of 
corruption come to light, the entire pro-
perties of the family of such Govern-
ment servants and also of the private 
company should be sequestered. We 
have arraigned' Mr. Subramaniam and 
Mr. Bhoothallngam. They are at best 
commission agents for Amirichand 
Pyarelal, even if there is some gui! t 
involved. What, have we done about 
that firm which has amassed crores 
and crores? We must probe into such 
companies which, by fraudulent 
means, amass huge wealth and use the 
power of money to purchase the offi-
cers and the' highest echelons in Gov-
.ernment service. 

'This raises a very widesp,ead and 
fundamental question. We are not 
satisfied with the nature of the en-
quiry against senior officials. I am 
constrained with great humility to re-
mark that here and there some of our 
civil servan1!' are good and we pay 
them our tribute, but today the only 

,-sucoessful cooperative society is the 
cooperative society of mutual admi-
"ation and self-help ot Government 
.officials. Each oftlcial helps and. 

screens the other, because he himself 
expects to be helped and screened in 
turn. When such high officials like Mr. 
Bakshi, Mr. Patel and Mr. Rustomji 
are involved, I submit that an en-
quiry by another officer of Air India 
will not bring to light all the offences. 
That is why we have been demandin" 
an independent enquiry. But this ha; 
been sought to be side-tracked by the 
Minister agai'.' and again by saying 
that because the Public Undertakings 
Committee have gone into it very 
recently, there is no need for another 
enquiry. As a member of the Public 
Undertakings Committee, I say that 
none of these things was at that tim" 
brought to our notice. We only ex-
amined the working of the Air Cor-
por~tions. If it is desirf;ld that the 
Public Undertakings Committee shouid 
examine these things also, let !he 
House or the Minister refer the mat-
ter back to the committee and the 
Chairman of the committee will take 
up the enquiry. Some sort of high 
administrative enquiry, which cannot 
be influenced by the officials, shOUld be 
undertaken. All this smuggling and 
other things going on in the top mana-
gemE"nt of Air India are spoiling the 
image of Air India before foreigners. 
When £ 5 of foreign exchange be-
longing to a foreigner was stolen, 
what would be the image? This IS a 
fundamental question. 

The Minister stated that the PUC 
has given a very good report and we 
are considering it. I am sorry to say 
that the Government is treating all 
the Committees of the House in a 
very shabby manner. The rules are 
that within three months, action take. 
report should be submitted. Our re-
port was submitted on 11th May 1965 
regarding the Aminchand Pyarelal 
group of firms. The reply of the gov-
ernment, which should have come 
within three months, came in August 
1966, after repeated reminders from our 
committee. If the action taken report 
comes after 1-112 years, the very pur-
pose of the recommendation is defeat-
ed. Very speedy action must be 
taken. 
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In this case, because very highly 
placed officials are involved, ,we sus-
pect that an enquiry by' the mutual 
admiration and benefit society will not 
be enough. A high-powered enquiry 
is necessary, so that the 'misfeasors 
can be brought to book and a path 
found for the future when such things 
do not happen. 

Shri Joachim Alva (Kanara):, The 
Air India has got a large number of 
employees-in fact abouf 7,000. In 
that, what would be the percentag!! of 
these erring officers? No doubt they 
are not pardonable, but may I know 
whether it is possible to pin down the 
people who commit these lapses from 
amongst about 7,000 people spread aJl 
over the world? 

I d~ not know whether Indian 
Airlines .is also included; in the PAC 
report it was mentioned that a com-
mission of Rs. 30 lakhs was being 
taken by the travel agents. That was J 
two years ago. The Minister has re-
cently taken over; I do not know if 
he is aware of this. Indian Airlines is 
a monopolistic concern. Why, is it 
that such a large amount goes down 
the drain 'as commission, when there 
is no competitiori? When people in 
out of the way stations book their 
tickets it is justi1i.able. But I cannot 
under;tand why in India, 0Ui own 
country, we have to pay such large 
sums to help the travel agents. 'Some-
times we have to wait at the counter 
for two or three days to get a ticket. 
The point is whether there is any 
liaison between these people down 
below, the booking agents and oPters .. 
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Shri Vasudevan Nair (Ambalapuz-
ha): Sir, I want specially to ask 
about this P-fonn scandal. It seems, 
the Minister is giving the excuse that 
some papers are missing so that an 
enquiry cannot be properly conducted 
into the matter. I should like to know 
what is the policy or what is the rule 
laid down with regard to destroying 
official papers. I would like to know 
whether a paper will not even be 
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[Shri Vasudevan Nair] 
.kept for one year or two years. What 

, is the rule about it? There should be 
some rules about that. How can he 
find an excuse behind it? I want to 
know how the records are prese~ed, 
and why an enquiry cannot be made 
about this P-form' scandal? 

The Minister of Transport, A"iation, 
Shipping'and Tourism (Shri 8anjiva 
Keddy): Sir, I am very thankful to 
Shri Daji for saying that the reputa-
tion of the public sector concerns 
should not be damaged. Therefor~, 
there is absolutely no difference of 
opinion. I accept the opinion given 
by Shri Daji. I am glad that the 
points made by all our friends were 
very constructive. If there Is some-
thing wrong, let me assure my hon. 
friends that neither the Government 
nOr the Corporation is ,anxious to 
shield anybody, but the process of 
punishing them also takes time. 

The first point that Shri Daji 
made was about 75 per cent allow-
anCe being paid to the officer under 
suspension. Naturally, it was consi-
dered by the Corporation. The Cor-
poration has power under the rules to 
pay even 100 per cent. But even pre-
suming it is calculated at 75 per cent, 
he was getting only 50 per. cent .... 

Mr. Chairman: Subsistence allow_ 
ance? 

8hri 8anjlva Reddy: Yes. 8hri Daji 
will be glad to know that the enquiry 
has been completed and that officer 
has been dismissed a few days ag~ 
it was perhaps last week or so. Mr. 
'Bakshi' has been dismissed now and 
the question of allowance and other 
things does not arise. 

About the ammunition also I was 
really worried. It was brought to 
my notice last time and I' enquired 
about it. It was an unsolicited con-
signment from some friend in America 
to one officer here. It was brought 
here and carriage rules were followed 
'but some technical point aoout taking 
'permission from the DG CA was not 
complied with, When it came here 
he did not receive the thing and it was 

sent back again; it was not accepted 
here. It is not supposed to be very 
dangerous; it is to be used by shikaris 
for shooting ducks and all that, 

iilIT 
Shri Daji: Our information is that 

it has not reached the consignor in 
New York. 
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Shri 8anjiva Reddy: Anyway, I take 
the intormation. I am giving my 
friends the information that I have 
now before me and which has been 
supplied to me. It says that it has 
been sent back. Now that our !riends 
say that it has not been sent back, 
it is a serious contradiction and I 
would like to hlake further inquiries. 
Naturally, if the officers have given 
me wrong"information, they will have 
to be held responsible for it. 

About the defalcation in the Hong 
Kong office, it is true that nearly 
Rs. i,50,OOO . . . 

8hri Daji: 1'50,000 Hong Kong 
dollars. 

8hri 8anjlva Reddy: It' may be a 
l,lttle less in dollars, but approximately 
Ks. 1,50,000 was swindled. It may be 
Rs. 10,000 this way or that way. There ' 
was a Chinese Ilational who was em-
plOYed in that accounts office. It, was 
discovered last January. Officers Went 
from here and he confessed or accepted 
that he had committed this crime. He 
is in jail, convicted for nine months. 
The money that the, Corporation had 
to his credit, Rs. 8,000 and odd, has 
been fortei ted. 

Mr. Chairman: Any amount reco-
vered from him? 

Shri Sanjiva Reddy: Yes; Rs. 8,000. 
Whatever. it is, h~ is convicted now 
for nine months and he is in jaiL 
Arrangements have been made to see 
that these things do not occur again. 
An Indian accountant has bE>e!l posted. 
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Sb.ri Sonavane (Pandharpur): Any 
steps taken to prevent the3e things? 

Shri Sanjiva Reddy: That IS exactly 
what I sa'd. Some Indian officers have 
been sent and steps have been taken 
in that regard. 

About the P-form my friends have 
been making repeated complaints. It 
is true that a number of irregularities 
were committed last year. Sir..ce the 
last one year it has been tightened up 
and I hope nothing has come to the 
notice of my hon. friends since June 
last year. For the last 14 months it 
has been tightened up. The irregula-
rities were there. They had been dis-
covered and some people have been 
punished. A list also was pJaced by 
me on the Table of the House of the 
number of people travellin!( without 
P-form. 

Shri Daji: What is the punishment? 

8hri Sanjiva Reddy: The Directorate 
is taking action against pe"'le who 
have committed irregularities. 

I am glad Shri Alva brought out 
one point fr~m the other angle. There 
are 7,000 employees not in India alone 
but spread all over the world and 
natu.rally some of them commit irre-
gularities. A few of them cannot be 
any bad reputation to a large circle of 
people. 

8hri D. C. Sharma (Gu.rdaspur): 
'Have you tightened supervision over 
these persons? 

Sbri Sanjiva Reddy:. The rules 
have been so tightened now that the 
P-forms cannot be misused now by 
people. 'l;'hat is why I say that since 
-the last one year not one case has 
1:ome to our notice., We have tighten-
ed the administration. 

Shri Alva brought out this point 
very correctly. So many people are 
involved and in different countrIes 
and naturally some regulat.ions might 
hav~ been vioiated here and there. 
'Therefore. 'we will have to be a little 
1lympathetic to the Corporation which 

has been dealing with so many people 
in different corners of the world. 
When some lapses here and there are 
discovered, the Corporation IS as 
anxious as any of us to punIsh those 
people. Then, he said that fts. 30 1akhs 
have been paid to 'the travel al1ents 
as commISSIOn. It is quite pnssible. 
I do not deny that. I do n~t say 
either "Yes" or "No" because I do not 
know whether Rs. 30 lakhs is really 
paid 10 them. Obviously.·t is a big 
amount ~o be paid as commlSStOn w 
travel agents. I shall find out and 
bring it to the notice of the Corpora-
tion if they can make some other 
arrangement. If an alternative is 
possible, I will be very very happy. 

Then my friend, Mr. Madhu Limaye, 
brought two points to my notice. He 
also repeated that. It is true that 
Mr. Uppal has resigned on 6th June 
and he has joined some other company 
somewhere. But his evidence wa. not 
necessary. In the case of Mr. 6akshi, 
on evidence available, Shri Bakshi has 
been dismissed already. 'l'herpfore, 
the question of Mr. Uppal'. coming 
and giving evidence does not arise. 
Action has been taken. The Board met 
recently, took action and dismissed 
Mr. Bakshi. 

Sbri D. C. Sharma: Please give full 
name of Mr. Bakshi. We confuse him 
with Bakshi Ghulam Mohammad (In-
terruption) . 

Sbri Sanjiva Reddy: So, that does 
. not arise noW. I thank him for the 

correction. Mr. Uppal is not in ser-
vice· he has resigned. His evidence 
in Mr. Bakshi's case was not neces-
sary. Action has already been ~k:n' 
If without evidence, we can dIsmISS 
him. why does he insist cn the 
evidence? • 

About Mr. B. R. Patel's son, the 
rules quite dearly say that in the case 
of near relatives. like, son or daughter 
or wife, they need not be dependants. 
These are the rules as they stand nCow. 

Sh.ri Daji: You are wrongly infonn-
ed. 
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Shri Sanjiva Reddy: As 1 said, I am 
giving the information which is at my 
disposal. If it is wrong, I am prepar-
ed to be corrected again. 1 will get 
the rules studied again. 

-n If,! ~q : f~:;r ~ "'"terr 
~ crt fif;"l: ;jf1'1 ~ ~ I am abusing 

the procedure of the House. ~ e:<nr, 

eft e:<nr ~ f~ ;;rr ~ar 

~ 'I' "H 'fi1f'I' m;t i r.m: I 

Shri Sanjiva Reddy: The point is 
that in the case of family members, 
like, SOh or daughter or wile, they 
need not be dependants. It is in the 
ease of distant relatives that they must 
be dependant relatives. But in the 
case of son or daughter or wife, etc. 
they need not be dependants-they 
lire family members. So. Mr. Patel's 
son did go and I got it further 
enquired that-he is not a dependant 
in that sense--he is himself employed 
somewh"re; he is making his own 
money. But he was invited and he 
got the 'P' Form on the basis of the 
invitation. All that he got was for 

being the son Of so ana so; he got a 
free passage as a near relative of an 
officer in the Air India for travel on 
another airline. He got his 'P' Form; 
he got every thine: from the Reserve 
Bank; everything was perfectly cor-
rect. Under the lATA rules, the near 
relative, like, son or daughter or wife 
need not be a dependant. It is only a 
distant relative that should be a 
dependant. 

Sir, I am assured by the Corporation 
that they are anxious to take action. 
They do not want irregularities to be 
committed, if they are i,rregularities. 
But being a commercial body and as 
it has to deal with a large number of 
people in the different comers of the 
world, there may be some lapses here 
and there. I am thankful to Mr. Daji 
lor saying that he is very anxious to 
see to maintain the good work done, 
rather, to support the good work done 
by the Corporation. I am really 
thankful. to him. 

17_33 hrs. 

The Lok Silbha then adjourned till 
Eleven of the Clock on Wednesday, 
August 24, 1966/ Bhadro 2, 1888 (Saka). 
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